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THE DENTISTS (AME‘NDME’NT) ACT, 1972 -

NoO. 42 OF 1972

[27th. August, 1972]

An Act'-furtzhe‘r- to end the Dentists Act, 1948.

BE it enacted by Parliament i

the Twenty-third Year of the Republic
of India asfollows: — :

1. (1) This Act may-be called the Dentists (Amendment) Act, 1972. Short
. : . title

, , © (2) It shall come into force on puch date' as the Central Government 2'&21_
may, by notification in the Official (azette, appoint. mence-
: ment,

16 of 1948, 2. In sub-section (2) of secﬁdn 1 of the Den‘tis‘:ts Act, 1948 (hereinafter Amend- '
~referred to as the principal Act), thk words “except the State of Jammu ment of
and Kashmir” shall be omitted. ' sgetion 1,

‘Act,— & Amend-

3. In section 2 of the principal
ment of .
(a) in clause (f), for the w rds and ﬁgures “Indlan Medlcal section 2

27 of 1933 Counc11 Act, 1933,”, the words

102 of 1956. Act 1956,” shall be substltuted

(b) for clause (j), the following clause shall be substituted,
namely: —

* *(§) “recognised dental qualification” means any of the
. qualifications included in the \Schedule;’; and

(¢) clause (M) shallt:be omitted.

11-11~-1972: wide Notifica'ion No. S.0. 682 (E) dated the 28th Qctober 1972, see Gazetie
of India, Extraordinary, Part II, Sec. 3(ii), p. 1841.
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igsertlom 4. In Chapter I of the principal

secaf,}’,v. tion shall be inserted; namely:—

24,

ct, after section 2, the followin-g sec-

b'{nl- ‘ “2A. Any reference in thig Act to a law which is not in forte in
it the State of Jammu and Kashmir shall, in relation to thut Stdte, be
reter- construed as a reference to the corresponding law, if any, in forte in
ences ” d
to laws that State.”.
not in ' |
force in _ . ]
Jammu f
and ]
Kashmir. |
Amend- 5. In section 3 of the principaz& Act,—
f;‘ﬁ?it,ﬁ% (@) for clause (c), the lollowmg clause shall be substxtuted
) namely — i
“(¢) not more than four members elected from among them-
-.selves; by— !
: (¢) Principals, {Deans, Directors and Vice-Principals of
" dental colleges in the States training students for recogmsed
dental qualifications
Provided that npt more than one member shall be elected
from the same den i 1 college;
(b) Heads of dental wings of medical colleges in the
States training students for recognised dental qualifications;”;
(b) in clause (e), the words “other than the State of J ammu and
Kashmir or a Union territgry” shall be omitted;
(¢) to clause (e), the ollowmg Explanation shall be added,
namely:-—
‘Explanation.—In this clause, “State” does not  include a
Union territory;. ' -
" 'Amend- 6 n section 6 inci —
vy 6. In section 6 of thg princippl Act,—
section G, (@) to subsection (1),| the following proviso shall be added,
b namely:—
 “Provided that a mjember nominated under clause (e) or
clause (f) of section 3, shall hold office during the pleasure of
the authority nominatinf him.”; .
(b) in sub-section (3),+ /
(i) for the words “Principal or Vice-Principal”, the words .
“Principal, Dean, Director or Vice-Principal” shall be substituted;
(i) for the words “al professor of dental surgery”, the words v
“the Head of the dental wing” shall be substituted.
Amend- 7. In sub-section (2) of section| 9 of the principal Act, after the words

ment of “President and Vice-President ex} officio”, the words “and the Director-
section 8.~ oral of Health Services ex officio” shall be inserted.
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8. For section 10 of the principa{ Act, the following section shall be Substi-
substituted, namely: — , . S tution of
s : ' X new
1 ’ . section
| N for
.. , o section 10.

I
H

“10. (I) The dental qualifications, granted by any authority. or Recog-
institution in India, which are included in Part I of the Schedule shai “iHon of

. dental
be recognised dental qualifications for the purposes of this Act. qugl?—

(2) Any authority or institution in India which grants a dental fications.
qualification not included in P;rt I of the Schedule may apply‘ to the
| Central Government to have 51:1ch qualification recognised and includ-
] gd in that Part, and the Central Government, after consulting the
i ‘Council, and after such inquiry, if any, as it may think fit for the pur-
pose, may, by notification in the Official Gazettie, amend Part I of the.
. Schedule so as to include such qualification therein, and any such
notification may also direct that an entry shall be made in Part I of
the Schedule against such dental qualification declaring that. it shall
be a recognised dental qualiﬁéation only when granted-after a speci-
fied date. : . b V

[

(3) (a) The dental qualiiﬁcations, granted by any authority or
institution outside India, whié;h are included in Part IT of the Srhe-
dule shall be recognised dental qualifications only for the purposes of

the registration of citizens of Igndia when the register is first prepared
under this Act. i

(b) Where any dental qU'!aliﬁcation granted by any authority or
institution outside India, and‘ held by a citizen of India, is recog-
nised for the purposes of the }:egister when it is first prepared, after
the commencement of the Dentists (Amendment) Act, 1972, the
Central Government may, affter consultation with ‘the Council, by
notification in the Official G%zette, amend Part IT of the Schedule
so as to include therein the iental qualification so recognised.

(4) (a) The dental qualifications granted by any authority or
institution outside India, Whi(}h are included in Part IIL of the Sche-
dule, shall be recognised dental qualifications for the purposes of this
Act, but no person possessingTany such qualification shall be entitled
for registration unless he is 4 citizen of India. .

(b) Where any dental dualification granted by any authority
or institution outside India, and held by a citizen of India, is récog-
nised, except on reciprocal basis. after the commencement. of: the
Dentists (Amendment) Act, | 1972, the Central Government may,
"after consultation with the| Council. by notification in the Offi-
cial Gazette, amend Part III of the Schedule so as to include therein
the dental qualification so recognised.

(5) The Council may enter into negotiations with any authority
or institution in any State or gountry outside India which, by law of
any such State or country, is) entrusted with the maintenance of a
register of dentists, for the settling of a scheme of reciprocity for the
recognition of dental qualifications and in pursuance of any such
scheme, the Central Government may, hy notification in the Official
Gazette, declare that any such qualification granted by any authority
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or institution in any such State jor country, or such qualification,
only when granted after a specifitd date, shall be a recognised dental
qualification for the purposes off this Act, and any such notification
may provide for an amendment jof the Schedule and may also direct
that any such dental quahﬁcahf as is specified in the notification
shall be entered in the Schpdu],e as so amended.

(6) The Central Government may, after consultation with the
Counc_ll by notlﬁcatlon in the Official Gazette, amend the Schedule
by directing that an entry be made therein in respect of any dental
qualification declaring that it shall be a recogmsed dental qualifica-
tion only when granted before g specified date.”

Insertion 9. After section 15 of the principal Act, the followmg section shall be

of new inserted, namely:—

section ) :

15A. “15A. (1) The Council may appoint such number of Visitors as it
Appoint- - may deem necessary to attend pt any examination held by -any-autho-
ment of . s s . N s .

Visitors. - rity or institution in a State which grants recognised dental qualifica-

tions and to .inspect any instifution train‘ing students for rec,og,nised
dental gualifications.

(2) Any person, whether fhe is a member of the Council or not
‘may be appointed as a V151tot under this section, but a pérson who
is appeinted as an Inspector under section 15 for any inspection or
examination shall not be appq)mted as a Visitor for the same inspec-
tion or examination. i

(3) The Visitor shall not) interfere with the course of any’ exa-
mination but shall report to the President of the Council on the suffi-
ciency of every examination jat which he attends and of the courses

- of study and- training at every institution which he inspects; and on

" the adequacy of the standards of dental education. including.. staff,

équipment, accommodation gnd other facilities prescribed for, giving

"~ dental education, and on a ly other matters, with regard to ‘which
’ im to report.

(4) The report of a Visitor shall be treated as conﬁdent1a1 unless
in any particular case the President of the Council otherwise directs:

Provided that if the Central Government requlreq a copy of the
report of a Visitor, the Countl shall furnish the same.’ .

Amend- " 10. In section 16 of the principal Act, the words “dental of”’, wherever
ment of  they occur, shall be omitted. |
,laéactmn i
In.sertibn 11. After section 16 of the prmcxpal Act, the followmg section shall be
of new  inserted, namely:— |
section | '

. § . ,
\IA?{:}',- : “18A. (1) When, upon rdport by the FExecutive Committee or
‘gﬁ‘g’cagg_ the Visitor, it appears to the |[Council—
nition ot (z) that the courses|of study and training or the examina-
,ﬁ‘fs"é’f ) _ tion to be undergone in prder to obtain a recognised dental
dental gualification. from any aythority or institution in a State, or the
-qualif-- conditions for admission to such courses or the standards of pro-
cation, :

ficiency required from the candidates at such examinations are
not in conformity with the regulations made under this Act or
fall short of the standards required thereby, or
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(b) that an instjtution- ‘doés not,-in-the-matter-of -staff, -equip-

:ment, ;accommodation, training -and other -facilities, isatisfy the
requirements of the! Council,

- the Council-shall :send: & statement to that effeetito the Central

Government.

(2) After commdemrtg such ~a statement, the: Central G:overnment

may send it to the Government of the State in which-the.amthority

-exereises.pewer.or- the instituti'on ig.situated, .and:the: State Govern-

ment shall forward it, along with such remarks, as it may:think fit te

. make, to the authority @}1 institution, eoncerned, with an intimatien of

the period within WthPrl the authonty arinstitution may submlt Jts
explanation to the. State Government..

(3) After cons1dermg the explanatton, or ;where no. explan,at,lon is
submitted -within the period fixed, then, on the expxry of that permd,
the State Government shall make 1ts recommendatlons to the Cena
tral Government.

‘ (4) The Central. Gc vernment may, after. _considering .the recom-
mendations of the Statg Government and after making such further
inquiry, if any, as it jmay think fit, by notification in the ‘Official
Gazette, direct that an ¢ntry shall be made in'Part'1 ¢f-the*Schedule
against the qualification| granted by ‘the athority or’ institution ‘dec-
‘laring that it shall be |a recognised ‘dental qualification -ofly when

. granted before a speci?ed date or that “the satd -recognised ‘dental
qualification if granted {o students-of-a specified:college.or imstitution
-@ffiliated 0. any: Unlverslty -shall ‘be a.recognised de,ntal Qualification

1ok-1979] - Dentists . (Antendment) S

only when granted befox%e a specified date.or,.as-the.gase;may be, that

the ,said -recognised, denfal -qualification .shall be a recggnised dental
qualification in relation lto a, s_pec1ﬁed college or institution affiliated
to. any University only tvhen granted after a specified ‘date.”.

12, In section 17 of the principal - Act, ,‘t_he word and figures “section

10,” shall be omitted.

13. Witer.gection -17: of thtl\ prineipal  Act,: the iollowmg sect1on shall be
1nserted namely — i

“1TA., (1) The Cou cil may prescrlbe standards of professmnal
t:ond.uot and. ‘gtiguette or the code of ethics for dentists,

qz) “Reguwlations: mad by the Ceuneﬂ ].mder subssection (1) may
-specify whic¢h violations ‘thereof ishall: constitute. infamous conduct in
any professional respect, ‘that is :to,say, professional misconduct, and
such provision shall have}effect notw1thstand1ng anythmg to the con-
Jfrary contained in any other law for‘tHe time“being in‘force.”.

14. In sub-section (,2) of A_ectmn 20 of the ptincipal Act,—

:£8).1in. clause (a), the words “and the maintenance and audit of
its accounts” shall be omitted;

<(b) »in. clause . (f),.for the ‘words “ ,.Inspectors and other officers
and servants of the Council”, the words “and other officers and ser-
vants of the Council, and nspectors and” VlSltOI‘S -appointed by the
Counc11” shall be substitutad.

25 Law—43 , L

Amend-
ment of
section 17.
Insertion
of new
section
17A.
Profes-
sional
conduct,

Amend-
ment of
section 20,
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Ameand. . o 115, In section 21 of.the.principal:Act— , .. .

ment of .., o
section 21, «(a) -in clause (d), the Word “and” oecurrmg at the :ennd shall be
omltted ; DT e cA -
e (b)) im -clause (e), the word “and” shall be-inserted.dat the end;
(c) after clause (e), the followmg clause shaIl be insertedv
namely —_—
=) the Chief Medlcal Oﬂleer of the State by whatever name
" called; ex efficio:”: _
Amend- 16. In section 23 of the p;rmmpal Act after clause (e) the followmg
ment of "lause shall be inserted, narnlely:=~
section 23, " “(f) the Chief Medic 1 Officer of ' each part1<:1pat1ng ‘State, by
. Whatever name called; ‘ex officio.”,
Amend- 17 In sectmn 27 of the pl‘lvl c1pa1 Act to Sub sect1on (1) the followmg
: menit of  proviso shall be added, namgly:—
seot
;;C on . “Provided that a member nominated under clause '(e) of sec-
. tron 2_1 or clause (e) of ection 23, shall Hold’ ofﬁde durmg the plea-
_ - _sure of the authonty elore matmg hxm »
Ameénd- - 18, In sub-sectlon (1) of s ct1on 29 of the prlnc1paT Act after the
mentof  words, ‘President and che Pres1dent ex otﬁcw the words “and the
section 29.  (hjef Medm,al Otﬁcer of the [State or the S_tates concerned by Whatever
iname called, ex oﬂ‘iczo” shall lbe mserted o _
Amend- 19r In sub-section (1)..of ect1on 33. of the pr1nc1pa1 Act——— o
ment of PR (G) dn the first: praviso, for clause (b), ther followmg clause shall
section 33, © - e
: be substltuted “namely: —-} . e )
- 4 (b) recogmsed in pursuahce of a' scheme of rec1proc1ty,

under sub section (5) ‘of sectlon 10:7;
. (b) in the second pr viso, for the Word and ﬁgures “Part III”
the word and figures “Part IT” shall be subst1tuted Pt

(c) in the third proviso,—
* (i) "in" clause (b)), ‘the word “or” :shall.. beins,e_ﬂed at the

end; AT R
.(#1) aftex clause ( ) the followmg clause shall be mserued
- hamely——-j.‘l ST

“(e) in the Stdte of Jammu and Kashmir, if he'is regis- J. & K.
‘tered on the register of ‘dental practitioners. mamtamed under Act 9
the Jamru and Kadhmir Dentists Act, 1958.”%, of 1958.

Amend- 20 In sect10n 34 of the prmchpal Act_ ‘
. ment of (a) 1n sub-sectmn (1) — ‘

section 34, ’
@) for the word “ ounc1l”, Wherever 1t occurs the Words
_ .“Central Government” hall be substltuted A ‘
i (1,1,) in the first proviso, for clause (b) the followmg clause
N ‘_"shall be substituted, na ely—— T
R e « (b) recogmsed in pursuance of' a scheme of rec1proc1ty,
b under sub sectlon ® of sectmn 10 7’ :
(b) in sub-sectmn 2),~ o p r
(i) in clause (@), for the Words “State Dental Counc11” the
words “State Council” shall be substituted; ;




o 1972] Dentists- (:Amendment)w S - - 329:

(i) after clauSe (a) the fOHOng clause shall be iriserted,
namely—_ S D SV R

_ ‘(aa) the State Co ncﬂ may, durmg the penod of two

years’ 1mmed1ately aftel the commencernent of ‘the Dentlsts

" (Amendment)” Act, IQVE permiit, for sufficient reasons, the

* registration in the ‘State register of ‘any &féplaced”ﬁer‘sﬁn? or

a repatriate who does not hold:any ‘recognised dental’ quslifi-

.- +.cation but has been actyially practising the profession of den-

© o tistry as his: principal means 0f livelihood from a-date pnor
. 4 to the 99th.day of Marc*jh 1948, : oo
‘Explanation~—In this clavse,~ ~ - :  ~ . ..

- (i) “displaced person” . means . any person Who ‘on

‘account of civil dist'prba-nces or fear of. such dlsturbances

in any area now fot‘ming part of Bangladesh, has; after

‘the 14th day.of April, 1957 but before the 25th day.of
March, 1871, left, or|has been displaced from, his ‘place of

rea and who ‘Thas since then been.ﬂ"

residence in such
residing .in India;

() “repatrlate means any person who on account ;
of civil disturbances or fear of such dlsturbances in any
T area. now forming part.of Burma or Ceylon, has, after the
~ "~ ..14th .day of April, 1957 left or has been dlsplaced from,
- his place of resuienpe in such area and who has smce
then been residing -in Indla;’;

(m) in clause (b), theiiwords 1rrespect1ve of any comsl-
deratlons of reciprocity,” shéll be omitted, EEERIRE

21 In sectlon 39 of the pri‘nmpal lAct for sub-section" (3) the follow- Amend-

mg sub—sectmn shall ‘be substltuted amely — S <7t ment of

> (?) On payment of the ren wal fee, the Reglstrar shall issue a section 39.

cértxﬁeate of renewal and such ce rt1ﬁcate shall be' proof of renewal
of reglstratmn ”

22. In section 41 of the pr1nc1pal Act-—- T _ Amend-

(a) in-clause - (i) of sub- sectwn (1), after the WDrds profes- gﬁgﬁgfﬂ'
-stonal’ regpect”, the words, ﬁgure$ and letter “or has violated 'the
standards. of professional conduct |and ethuette or the éade” of ethlcs
prescribed - under  section . 17A” ‘-aﬂ be 1nserted and T

'(b) in sub-section (5), after |the. Words cert1ﬁcate of reglstra-
tion”, the words “and certificate oﬁ} renewal, if any,” shall be inserted.

23.'In sectioh’ 44 of the principal- Act after the words “certificate of Amend-

n : « ” ment of
remstratmn the words “or.a certlﬁcatte of renewal” shall be inserted. section 44,
24, Aﬂgr section 46 of the pnnmp%&l Act, the followmg scctmn shall gi’f;&on

be inserted, namely: — : _ o . : " section

i : 46A.
“46A Where a dentist reg1ste1;ed in one State is practlsmg ‘den- Transfer
tistry in another State, he may, payment of the prescribed fee of regise
which shall not exceed the renewa‘ﬁfee for registration in such other tratlon
State make an application in the prescribed form to the Council for
the transfer of his name, from the treglster of the State where he:is
“registeréd, to the register - of the State in which hevis- practising
dentistry, and on receipt of any suc¢h application, the Couneil shall,
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' notwithstanding. anything; conta}med elsewhere. in this. Act; direct that
the name of such person be removed from the ﬁrst—mentmned, Tegister
and entered in the register of’ the second-mentioned. State and the
State. Councils concerned shal comply with such directions:

Provided that such-a person. shall: be required to prqduce a certi-
. ficate torthe effect that.all. dugs in respect of his: registration in the
former State: have been: paid: | -

' Provided further that: Whér'e any - such: apphcatqon for-transfer is
- iiade By ‘a :dentistcagaimst! whomy any ‘disciplinary! proceeding is pend-
ing or where for any other regn on it dppears:to the Coumeil that the
application for transfer has: ndt been rmade bona fide and the trans-
-fershoulde riot be: made; -the G,‘oumnl may;.affer giving the dentist a
reasonable opportunity of makmg a-representation: in this behalf,
- Tefect’ the: ap“phéﬁtlon r i

Amend- 25. In section 50 of the prmcl jal Act, after the word$ “certificate of
Sg::f‘t of registiation”, the words’ “or certificate of retewsdl, or both” shall be in-
o000 erted. | ‘

Insertion 26. After section 53 of the prlfmlpal Act the followmg section shall
of new be mserted namely: —

B o ,
:ilzc.mhts - «g3K. (1Y The Courcil’ "j%an maintain appropriste accounts and
and other relévant’ records and prepare an annual” statermient of accounts
audit, : mcludmg the balance-sheet, ﬁn accordanCe with s‘uéh"general direc-
' tions as may be issued and ifn ‘sueh’ formi as may' Beé specified by

the: Central Govertimnent in- bmnsultafmon with: the Gomptroller and

Auditor-General of ITnth-a:. |

(2)~ The aceounts.of the Council-shall be audited- annually by the
Comptroller and Auditor-General of. India or any. person . appomted
by, him .in this behalf and any expenditure incurred by him or any

" person so - appomted in connéction with such audit shall be Qayable
by the Council to the Comptcoller and Auditor- General of ‘Thdia:

(3) The Comptroller and Auditor-General of Indla and any per-
son appointed by him in con?ectmn with the audit of the accounts of
the .Council shall have the same r1ghts and privileges and datthority
in connection with such au?ei’t as’ the Comptroller wnd-  Auditer-
General of Indla has in conrj ction with the audit of” Gévernmeént ac-
counts, and iri patticular, SHAN Rave the right to deriand ‘the produc-
tion: of books o ageoutits; conrlected’ vouchers. and. other. decuments
“and’ papers and to ifspect thig-offtee of-the Cotneil.

(4) The ateounts ‘of’ bhe‘ Gountil as certified) by ‘the. Compiroller
and Auditor-Geéneral of” Iﬁd:ahor anyi person appointed by him. in this
behalf, together with the audit report thereon, sha]l be forwarded
annually to the Central Gover nment. o

(5) A copy of the accounts of the Council as so ceitified together
with the audit report thereong shall be forwarded simultaneously to

~ the.Council.”. l ' ;
Amend- 27 In sub-section (2), of sectign 55 of the principal Act,—
;Zirtlitbnggs (a) - after clanse: (g}, the| following clause- shall be insert(;d,
: ' namely: — ,
“(gy) the form of a plieatmn fd)r transfer of reglstratmn
frémi one ‘State to: ariother;”; D
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(b) for clause (h), the %ollowin-g clause shall be substituted,

namely: —

“(h) the charge for supplying printed copies of the regis-

ters, and the fees payable|for—

(i) registration oy renewal of registration;

(i) supplying a duplicate certificate of registration ' or

renewal; and

- (it1) transfer of registration from one State to another;”;

(c) for clause (i), the. fdllowing.clause
namely:— ‘

. shall be

substituted,

“(1) the forms of certiﬁcates of registration and renewal;”.

28 For the Schedule to the principal Act, the following Schedule Substitu-

shall be substituted, namely:—

«THE |ISCHEDULE
PART T

tion of
new
Schedule
for the |
Schedule,

[See sub-sections (f) and (2) of section 10]

Recognised: Dental Qualiﬁcau]ons granted by the Authorities or .-

Instivutions in India

Authority or Tnstitution

‘Recognised dental qualification Abbreviation for registration.

7 2’

3

1. Board of Examiners, Licentiate ib Dental Science;
Calcutta Dental College - —if granted before the st
& Hospital, Calcuitta’ day of|May, 1941..

2. State Medical Faculty, Licentiste ih Dental Science;
Bengal, Calcutta —if grantpd’after' the 3oth
e day of April, 19471.

City Dental Collegé and’ Licentiste in Dental Sciericey
Hospital, Calcutta: —if granted'before the 31st’

. day. .of | March, 1940, to
any pegson who—

() had undergene two years®.

course f training in that
institutidn; or

(ii) having lbeen previously
engagedlin practice as-a:
dentist or @ medical prac-
titioner, | bad undergone
oneyear’s course of train-
ing in that institution.

4. University of Bombay

(ii) Master of {Dental Surgery

—Prosthetic Dentistry
~—Periodontia

—Oral Surgery
—Orthodontia _
—Dental Radiclogy
—Operative Dentistry

—~Derntal |Pathology and
Bacteriolagy

:L.D.Sc. Calcutta
L.D.S. (5.M.F.) Bengal |

L.D.Sc.(CD.C.) Caleita,

(1) Bachelor bf Denta) Surgery R.D.S, Pombay

M.D.S. (Pros.) Bombay
M.D.S. (Perio.) Bombay
M.D.S.(Oral Surgery) Bombay
M.D.,S. (Ortho.) Bombay
M.D.S. (Radioclogy) Bombay
M.D.S. (Operative) Bombay

M.D.S. (Dent. Path, & Bact.)
Bombay

A
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Autho - r Institution

T - —

~ Recognised dental qualification Abbreviation for regi;;tratign

I0.
£r,

2.
13,
14.

IS.
7.

18,
I,

20.

College of Pbysicians
and Surgeons, Bombay
Nair Hospital, Dental
Board, Bombay

" Liceptiate in Dintal' Science I1.D.S. (C.P.S.) Bombay

Liccntiate in De¢ntal Science 1..D.Sc, (Nair) Bombay

East Pun)ab Umversuy Bachelor of Deptal Surgery; B.D.S. East Punjab

. ““Lickbow University

Madras University

Calcutta University
Punjab University

Punjabi Univetsity
Osmania University
Kerala University

Mysore University
Patna University
Bangalore University

Indore University

Gujarat University

Guru Nanak Umversxty

——if grantedd ring the year
1948.

(i) Bachelorof Dental Surgery B.D.S. Lucknow
(11) Master of Dental Surgery

—Prosthodontics M.D.S. (Pros.) Lucknow

—Periodontic M.,D.S.(Perio.) Lucknow

—Orthodontids .. ..~M.D.S. (Ortho.) Lucknow

—Oral S_urge;ir .M.D.S. (Oral. Surgery) Luel,(- i
i now o

—Pedodontia émd Preventive
Dentistry | M.D.S. (Pedo.) Lucknow

(1) Bachelor’of gental Surgery B.D.S. Madraﬁ

(ii) Master of Dental Sur-
gery
—Qral Surgcr%r ) M.D.S. (Oral Surgery) Madras
~«-Perlodonl’.ol(bgy - M.D.S. (Perio.) Madras

‘Bachelor of De tal Sirgery ° B.D.S. Calcutta
*(i) Bachelor of Dental Surgery B.D.S. Punjab

*(ii) Master of Dkntal Surgery

—Pedodontia !Sr Preventive M.D.S. (Pedo.)Puniab
DentistryY, ; '

—Dental Présthesis and M.D.S.(Pros.) Punjab
Crown and Bridge Work

*—if grapted Before the
318t December, 1976.

Bachelor of Dental Surgery B.D.S. Pun;abl
Bachelor of Dental Surgery B.D.S. Osmani#
(i) Bachelorof DentalSurgery B.D.S. Kerala
(if) Master of Dental Surgery O
—Operative Dentistry M.D.S. (Operative) Kerala -
* Bachelor of Dental Surgery B.D.S. Mysore
_Bachelor of Dental Surgery - B.D.S. Patna

(i) Bachelor of I}ental Surgery B.D.S. Bangaloré»»
(iy Master of Dental Surgery

~ — Orthodontic M.D.S. (Ortho;) Bangalore
—Oral Surgen’l g MID .S. (Oral Surgery) Banga-
ore
—Periodontia ; M.D.S. (Perio.) Bangalore
i . .

Bachelor of Dentfal Surgery B.D.S. Indore

(i) Bachelor of Dental Surgery}: B.D.S. Gujsrat}}
(ii) Master of Dental Surgery ]
------- Prosthetic Dentistry ’M.D.S.»(Pros:) Gujarat -
—~—Periodontia M.D.S.. (Perio.) Gujarat
— Oral Pathology and Bacte- M.D.S. (Oral Path. & I'Bact.)
riology Gujarat
—Oral Diagnosisand Denta] M.D.S. (Oral Diag, & Radio~
Radiology logy) Gujarat

~—Operative Dentistry M.D.S. (Operative) Gujarat
(i) Bachelor of Dg¢ntal Suigery B.D.S. Guru Nanak

(ii) Master of Dg¢ntal Surgery

—Pedodontia a

Prevcntlve M.D.S. (Pedo.)
Dentistry

Guru Nanak

--=~~Dental Prosthesis nnd Crown M.D.S, (Pros.)

and Bridge [Work Guru Nacak
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[See sub-section| (3) of scction 10]

Retognised Dental Qualifications for [the purposes of Registration when the
Register is first prepared - -

]

Authotity ‘or Institution Recoghised déntal qualification Abbreviation fot tegittaalitn

1, TheUmversxty of Vienna Post-graduate Certificate of Z.D.S. (Vienna)

(Austria) . Dentistry
2. The Tulane Ubiversity Doctor of ‘]ben't‘al Surgery .D.D.S.(Louiéiésna, U.S.AD
of Louisiana (U.S.A.)
3. Dusseldorf {Germany) Zahnarzt Diploma : e
Part 111

< [See sub-section (¢) of section 10]

§

Recogmsed Dental Qualzﬁcatzons gra nted by Authorities or Inistitutions ouzszde
o India only when granzad to a citizen of India

Authority- or - Institution Recogniséd dental qualification Abbreviation for registration
I 2 3
!
1. The University of Punjab, Bachelor of Dental Surgery B.D.S. Lahore

Lahore ‘
Mazster Fof Dental. -Surgery - M.D.S. Lahore
—if granted before : the
- 15th dgy of August, 1947

~

The Punjab State Medical Licentiate inp Dental Science L.D.Sc, (S.M.F.) Lahore
Facul_gy, Liahore —if granted before the o

15th ddy of August, 1947

3. The Board of Examiners, Licentiate in Dental Science L.D.Sc.'Karachi
College of Dentistry, —if granted before the 37st -
Karachi. _ o day of December, 1943
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Authority or Institution Recognised dental qualification

Abbreviation for registration

2

3

4. The Royal College of
(Surgeona, England
U.K

s. The Royal College of
Surgeosns, BEdinburgh
(U.K)

6. Rayal College of Physi-
cians & Surgeons of
Glasgow/Royal Faculty
of Physicians & Sur-
-geons,  Glasgow (U:K.)

7. The Royal College of Sur-
gzons, [reland

8. The University of
Newcastle Upon Tyne,
. Newecastle Upon Tyne/
The  Unjversity of
Durham, Newcastle
Upon Tyne (U.K.)

. The University .of
Lobndon (U.K.)

1. - The  University - of
‘Kanchester (U.K, )

tx. Che University of
Birmingham (U.K.)

12. The University of
Liverpool (U.K.)

13. The University of:Leeds. ;
(U.K.)

14.The -  University -of
Sheffield (U.K.)

15 Tae ~Utiversity * of
Bristol (U.K.)

1 e YO RN &

~*Licence in’

!

“Licence in De¢ntal Surgery

Fellowship i Dental Surgery
Diploma in @rthodontics

Licentiate in{ Dental Surgery
Fellow in Dental Surgery

‘Licence:in Dental Surgery
Diploma in| Orthopaedics
Fellowship in Dental Surgery
*Higher Dental Diplomate

*__granted only up to 1965

Licence in Dental :Suzgery
Rellowship of the Faculty of
Dentistry&

*Licence in Dental Surgery
Bachelor of Dental Surgery
Master of Déntal Surgery
Doctor of Dental Science

‘-—-abolislied‘from 1962

.Bachelor of Dental;Surgery

‘Master of IDental Surgery
Master of Science (Dentistry)

‘Doctor of |
‘Master of
:Bachelor of Dental Surgery

Licentiate in Dental Surgery

Bachelor of Dental Surgery
Master.of Dental Surgery
“*Licence of Dental Surgery

*—.abolighed from 1950

Bachelor of} Dental Surgery
Master of Dental Surgery
Doctor of Philosophy

ental Surgery

*—abolished in 1963

;-Baghelor of Dental Surgery
i Diploma in Dental Suzrgery
~Masten.of Dental Surgery

“Bachelor ¢f Dental Surgeny
Master of IDeptal Surgeny
Licentiate pf Dental Surgery

~Bachelor.ofl Dental Surgery
"Diplomainy Dental Surgery
Master of Dental Surgery

L.D.S

B.D.S. Newcastle/Dunelm
M.D.S. Newcastle/Dunelm
D.ID.S. Newcastle/Dunelm

B.D.S. London
M.D.S. London
M.Sec. London

B.D.S. Birmingbam?
M.D.S. Birmingham
L. D. S. Birmingbam

B.D.S. Liverpool

M.D.S. Liverpool
Ph. D. Liverpool
L.D.S. Liverpool

B.Ch.D. U. Leeds
L.D.S. U, Leeds
M.Ch.D. U. Leeds

B.i).S. U,Sheff,
M.D.S. U, Sheff.
L.D.S. U, Sheff.

D:S. U. Brist.
S. U, Brist,

-B.,
L.D.
M.D.S. U, Buist,
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Authority or Institution

. Recognised dentsl qualification

Abbreviation for registration

2
!

18, The Umveruty of Dundee/
University of St.
Andrews, Dundee (U.K.)

17. The Queen’s Universiry
of Belfast (U,K.)

18, The Nationsl Umverslry
of Treland, Dublin -

19, The Bmory University,
Atlanta (U.S.A)
Atlanta/Southern Den-
tal College, At.lanta,
Georgia(U.S.A.) .

20, University of llinois,
Chicago (U.S.A)

21, Lyola Unilversity,
~ Chicago (U.S.A.)

32. North-Western Ubiversi-
ty, Chicago,  Illinois
(U.S.A.) .

3. Indiana Uniwversity,
gxtxjdlanapolis, v Inchana,

24, College of Dentistry,
University of Iowa
City, lowa (U 8.A.)

University,
Boston, Masssachusetts

(U.S.A)

26, Unlversity of Nebraska,
. "Omaha, Nebraska
(U.S.A)

37.> Columbia Upiversit
New York City (U.S.A §

28, University of Penvsyl-
venia, Philadelphia,
Pennsylvania (1J.5.A.)

29. The University of Texas,
at  Houston, Texas
Dental College, Houston
(U.S.A)

30, Unlversity of Mhmecota
(U.8.A.)

Umveuity,
Missouri (U.S.A)
32. U?Iijveralty of Michlgen

.+ Master of S

Bachelor of lrema,l Surgery
Master of De¢ntal Surgery
Doctor of Dental Science
Diploma in Public Dentistry
*Diploms in|Denta) Surgery

*—abolished ip 1950

Bachelor of I?ental Surgery
Master of Dental Surgery
*[ icentiate x&x Dental Surgery

*—.abolished

Bachelor of ];)emal Surgery
Master of Dental Surgery

Doctor of Dental Surgery
Mauster off Science in .
Dentistry

Degree of Dental Surgery
Master of Sdtenccg :

Doctor of Ijental Surgery

Master of Stience in Oralj
Biology !

Doctor of D‘&:mal Surgery -

Master of Sgiepce

*Master of Science in Dentss-

oy J . -
'—-dlscontxpued in 1939

Doctor of D sptal Surgery

Muaster of Sdience in Dentistry

S
Doctor of D;ntal Surgery

_ Master of Stience

Doctor of D*ntal Mediclnc -

W

. [
Doctor of De¢ntal Surgery

3

B.D.S. .Dundcc/Sr And. .
M.D.S. U.Dundee/St, And.
D.D.Sc. U.Dundee/St. And.
D.P.D. U.Dundee/St. And.
L. D.S. .St. And.

B.D.8. Q.U. Belf.

M.D.S. Q. U, Belf.

L.D.S. Q.U. Belf.

tlantal
tlanta

Pm
>

.D.S. Ilinois
S, Illinois -
D.S Lyola .
. Lyola

.S. North-Western
.North-West’e’m )
D, North-western -

.D S. Indiana
M.8.D, Indisps

D.D.S. Jows

1M.S, Jowa -

" D.M.D. Harvard

D.D.S. Nebrasks *

Master of Science in Dentistry M.S.D. Nehraska

i
1

i S
Doctor of Ij.!entalg_surgery'

*Doctor of Pental Surgery

" Doctor of Dental Medicine

#*—abolished in 1964
Daoctor of Dental Surgery-

Doctor™of Dantal Surgery

. Master of Science in Dentistry

Doctor of Philosopby
Docgtor of ka,_al Slirgery

nee,

.Doctor of D%tnl Surgery

. D.D.S. Columbia

0.D.8. Texas

D.D.S Minncwta
M.8.D. Mionesota
Pb, D. Mjnneaota

D.D.S St. Louis
D, D.S. Michigen

8. Michigan
Ph D. Michigen

25 Law-—44

Doctor of Philosophy

i
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Authority or Institution

Recognised dental qualification

Abbreviation for registration

I 2 3
33. Tufts University, Tufts Doctor off Dental Medxcmc D.M.D. Tufts
College, Boston (U, S A.) Master ofl Science | M.S. Tufts
Master of]|Dental Scienca M.D.S. Tuits
Doctor of|Philosophy Ph.D. Tufts
34. The University of Toron- Doctor off Dental Surgery D.D.S. Toronto
© to, Ontario (Canada) Dxf{lon]nz n Dental Public] D.D.P.H. Toronto
ealt .
Diploma in Qral Surgery and Dip. Oral Surg. Toronto
Anaesthesia -
Diplomain Paedodontics Dip. Paedodont. Toronto
Diploma ip Orthodontics Dip. Orthodont, Toronto
Diploma in Periodontics Dip. Periodont, Toronto
Bacbelor jof Science in Dentis- ‘B.Sc.D. Toronto
try
Master of Science in Dentis- M.Sc.D, Toronto
try ‘
. Doctor of Philosophy Pb.D. Toronto
35. McGill University, Mon- Doctor pf Dental Surgery  D.D.S. McGill
treal (Canada)
36. Deutsche Zahnaerztliche Diploma
Universitaets Institut,
Bonn (Germany)
37. Deutsche Zahnaerztliche Diploma Ve
Universitaets Institut,
Munich (Germany)
38. RBcole Dentaire de Paris, Chirugien Dentiste (Diploma D.E.D.P. Paris
- Paris of Dental Surgeon); .
39. Ecole Dentaire Francaise, Diploma of Dental Surgeon D.E.D.F, Patis
Paris .
49, American Dental College, Licentiate in Dental Science L.D.Sc. Karachi '
- Karachi —if granted on or before
the 3ist December, 1936
41. The Faculty of Medicme, The q alification of dental ..
University of Vienna specidlist granted by the
(Austria) Faculty of Medicine, Uni- -
versity, of Vienna, after
two years’ coursein dentis-
try prior to which the M.D.
Degreel of that University
has beén obtained.
42. University of Berlin Zahnaerzt Diploma : ve
(Germany) Doctor Medicinae Dentgriae Dr. Med. Dent.
43. University of Freiburg Zahnaerzt Diploma .
(Uermaay)
44 University of Frankfurt Doctor Medicinae Dentatiae  Dr. Med. Dext.
. (Germany)
4. Baltimore College of Doctor of Dental Surgery D.D.S. Maryland
Dental Surgery,
Unwersuy of Maryla.nd Master of Science M.S. Maryland
(US.AY _ .
46 University of Rostock -Doctor;Medicinae Dentariae Dr, Med, Dent,
(Germany) .
¢7. University of Detroit Doctor of |Dental Surgery D.D.S. Détroit

(U.S.A.)

Master of Science

' M.8, Detroit
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Authority or Institution Recognised dental qualification Abbreviation for reglstration
1 2 3
- - !
48. t(JUni‘Sw.rASity of Rochester Doctor of Philosophy Ph.D. Rochester
WS.AL)

49. I(J(xjﬁiersity of Edinburgh Bachelor|of Denta] Surgery B.D.S. Edin,
LK)

$0. Punjab Dental College/  *Licentiate Of Dental Science L.D.Sc. Lahore

Dental and Optical Col- _Diploma
lege, Lahore (Now de- #*Bachelor of Dental Science B.D.Sc. Lahore
funct) Diplomna .
¥—if granted on or before the
14th August, 1947
s1. Tokyo Medical and Dr. of Medical Sclence D.M.Sc.—Igakuhakushi
Dental University, Tokyo —Operative Dentistry
(Japan) |
$3. Unlversity of New Master o} Dental Surgery M.D.S. New Zealand
Zealand, Wellington, .
New Zealand
$3. Ecole de Chirugie Dentaire Diplomsa DECD&S. Paris.

et de Stomatologie de
Paris (France)

34. University of Sydney, Bachelor: of Dental Surgery

D.S. Sydney
Sydney (Australia) Master of Dental Surgery S.
/

.D.S. Sydney

D.
l'; S. Georgetown

B.

M

35. Georgetown University, Doctor of Dental Surgery D.
M.S. (Pedo.) Georgetown

Washington (U.S.A.) Master of Surgery in
Pedodontia

§6. University of Alabama, Doctor of Dental Surgery D.D.S. Alabama
Alabama (U.S.A.) Master ofiScience in Dentistry  M.S.D. Alabama

|

57. University of Otago, Master ofl Dental Surgery M.D.S. Otago
Dunedin C.I. (New

Zealand)

58. Marquette University, Doctor of ?ental Surgery D.D.S. Marquette
Milwaukee, Wisconsin Master of Science M.S. Marquette
(U.S.A) |

£9. New York University, Doctor of Dental Surgery D.D.S. N.Y.
New York (US.A.) Master of Science in Dentistry M.S.D. N.Y.

60. University of California, Doctor of Dental Surgery D.D.S. Calif,
San Francisco (U.S.A.) Master of $cience M.S. Calif.

{ .

61, University of Missouri  Deoctor of IDeptal Surgery D.D.S. Missourg
at Kansas City, Missouri - Master of §cience M.S. Missourd
(U.S.A)

62. Washington University, Doctor of Dental Surgery "D.D.S. Washington
St. Louis, Missouri Master of Science M.S. Washington

(U.S.A.)

4 4 - L aanckan o .t
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" Authority of Institution ~  Recognised dentéf qualification Abbreviation for registration

1 . 2/ e e 3.

63. University of Malaya,  Bachelor of Dental Surgery  B.D.S. Malays ..

Singapore

64 Ux;.ii'éts}ty of Pitfsburg, Master of Science in ‘Dexit-istry M.S.D: QP&do;—) PitﬁLurg

Pittsburg, Pennsylvania (Pedodontigs)
(U.8.A0)
5%. Unaivaersity of Alab amva Master of Science Degrce' M.8.D. (Oral Path)
in Birmingham, U.S.A. in Pathplogy  (Oral Birmingham.”.
Pathology)
:




